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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
(WEST ZONE) PUNE

0. A. No. 195(THC)/2016

Grampanchayat Urali Devachi & Ors ...Applicants
VERSUS
Pune Municipal Corporation & Ors ...Respondents
REJOINDER

Adquate for the Applicant files the rejoinder as under-

1. That in the recent Affidavit dated 1%t April 2023, the Respondent No.1
PMC has mentioned in Para No. 7, Para No. 10, Para No. 11 and Para
No. 12 that, ‘PMC has already stopped dumping of waste and PMC
has also filed an affidavit in that effect before the Tribunal.’

2. The above mentioned statement is false. The Respondent No.l PMC
seems to be taking the NGT proceedings very casually and false
Affidavits have been filed continuously before the Hon’ble NGT.

3. On behalf of the Applicant 3 pages of the Waste Transportation
Department of PMC are being submitted with this rejoinder affidavit
which shows that, new garbage waste is being transported and
dumped at the Urali Devachi and Phursungi site daily in huge
quantity.

4. It is pertinent to note that, the Hon’ble NGT Principal Bench New
Delhi in order dated 06/01/2022 has clearly mentioned that, legacy
waste shall be treated expedetly and never allowed to bring in new
garbage waste at the Urali Devachi and Phursungi site.

("

5. In the Affidavit dated 1% April 2023. The Respondent No. 1 PMC has
mentioned in Para No. 12 that, the PMC is carrying on the scientific
bioremediation legacy waste but it is not the fact. It is to be noted that,
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in order dated 06/01/2022 the NGT Principal Bench in Para No. 6

observed that, the remediation is very slow and beyond the timeline
prescribed by statutory provisions.

6. The Respondent No. 1 PMC is trying to expand the time limit by
presenting some mathematics in Para No. 8. It has been mentioned
that, the bioremediation will be completed in Feb, 2024. Whercas, in
Para No. 5 of the order dated 06/01/2022 the Hon’ble NGT Principal
Bench has denied to expand the time limit till September, 2024
mentioning it against the statutory rules and directions against the
Tribunal in O. A. No. 606/2018. And hence now giving any further
time cven till Feb 2024 will be not suitable law and justice.

7. In paragraph number 7 of the order dated 06/01/2022 the NGT
Principal Bench has directed clearly that R-2 MPCB may access the
compensation for delay within one month. But it is also not done.

A%

Advosate for Applicant
Trunal Tonape

Pune,
Date: 02/04/2023

( 12 VERIFICATION

vapfaasnry

Verified on this 2st day of April 2023 that the contents of the above

{ S : ;L affidavit arc true and correct. No part of it is false and nothing material
‘3 ,.:Jr'f L 3,54 has been concealed there from.,
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